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ORDER

Per ]. Sudhakar Reddy, AM:

This is an appeal filed by the assessee directed against the order of the Learned
Commissioner of Income Tax (Appeals)-11, Kolkata, [hereinafter the “CIT(A)"], passed
u/s. 250 of the Income Tax Act, 1961 (the ‘Act’), dated 24.07.2018 for the Assessment
Year 2011-12.

2. There is a delay of 40 days in filing of the appeal. After perusing the condonation
petition explaining the reason for the delay, we are convinced that the assessee was
prevented by sufficient cause from filing of the appeal within time. Hence we condone

the delay and admit the appeal.

2. The 1d. Counsel for the assessee submitted that the assessee is availing the “Vivad
Se Vishwas Scheme” and has filed an application in this regard. He wanted an
adjournment or in the alternative pleaded for protection that, if its application under
the scheme is rejected by the authorities, the appeal may be restored. He submitted that
if such an assurance is recorded in the order, he would withdraw this appeal before the

Tribunal. The Id. D/R had no objection.
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3. After hearing the ld. D/R, we dismiss this appeal as withdrawn with the
condition that the same shall be restored in case the authorities do not approve the

application filed by the assessee for resolution of the dispute under “Vivad Se Vishwas

Scheme”.
4. In the result, the appeal filed by the assessee is dismissed as withdrawn.
Kolkata, the 9th December, 2020.
Sd/- Sd/-
[S.S. Godara] [J. Sudhakar Reddy]
Judicial Member Accountant Member

Dated: 09.12.2020
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